
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD. 

O.A.N0. 213 of 1994. 

Between 	 Dated: 6.3.1996. 

G.Anjaneyulu 
	 Applicant 

General Manager, South central Railay, Rail Nilayem, 
secunderahad. 

Financial Advisor and chief Accounts Officer, South Central 
Railway, Rail Nilavarn, secunderabad. 

senior Divisional personnel officer, s.c.Railway, Vijayawada 
Division, vijayaweda. 

Respondents 

Counsel for the Applicant 	: Sri. M.Lakshmana Murthy 

Counsel for the Respondents 	: Sri. J.R.Gopala RaO, SC for Rlys 

CORAM: 

Y-!on'ble Mr. R.Rangarajän, Administrative Member 

Contd:. . .2/- 
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C.A. 213/94. 	 Dt. of Decision ; 06-03-96, 

bIWER 

As per Hon'.ble Shri R P.angarajan/ Member (Adam.) I 

This CA is filed praying for a direction to the 

respondents 'to correctly fixC the pension payable to him• 

amount and D.C.R.G. and cqmmutation -amounts, totalIincj in 

a sum of Rs. 35,563/- with permissible rate of interest 

payable thereon. 

This 04bas come up for consideration number of 

times and inspite of the case being listed,the applicant's 

counsel was not present. The only dispute here is in regnrd 

to the absence of the applicant from duty for the ceriod from 

25-10-88 to 31-10-88 and from 01-11-88 to 17-11-88. Though 

the leave chart in this connection was produced by the 

rP0flflt5  counsel the applicant's counsel was not present 

to $ür& the same. 	ue to the absence of learned counsel, 

for the applicant the chart was sent beck.. Even today though 

it is listed for dismissal the applicant's counsel was not presen 

In view of the above circumstances, the CA is dismissed 

for default. No costs. 	

, 

(R. Rangarajaç) - 
Member(Admn.' 

DatedThe 06th March 1996. 	 -7. t,  
(Dictated in Open court)  
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IN THE CENTRAL AOMINI5TR1IIE TRIBUNAL 
HYJ:RAaO BENCH HYOERAB4O. 

HON'BLE SHRLAJIGnRTHL. MEMBER(M) 

DATED: 

- 	
- 	ER7JUOG11E'JT 

D.A.NG. 

A3M1112 J bU!Q  INTEFiIrI 3IRETI•Q3 ISSUED 

ALLOJ2'bD 

OF tJITH DIRECTIONS 

OISMqSSED 

Ibism:AS WITHDRAWN 

oR::;.J:oj REJECTED 

NO :JWER AS TO COSTS 

• 

TT T 1  

*Yq 	ifaci't I' 

Central Administrative Tribunal I 
ut/flESPtTCE 

1. 8 MAR 1996 

- InFDEhABt\D BENCH t 




